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‘CERTTIFIED AccOoUNTS oF ONGC anp
BTATEMENT EXPLAINING REASONS FOR
DELAY IN LAYING THE PAPERS

The Minister of Petroleum and
Chemicals (Shri Humayun Kuabir): I
beg to lay on the Table a copy of
each of the following papers.

(i) Certifled Accounts of the 0il
and Natural Gas Commisslon
for the year 1962-63 tugether
with the Audit Report lhere-
on, under sub-section i4) of
section 22 of the Oil and
Natural Gas Commission Aot,
1959, [Placed in Library,
see No. LT-4378/65].

Statement explaining the
reasons for delay in laying
the above paper. [Placed in
Library, see No. LT-4378/65].

T i

GOVERNMENT ACTION ‘ON ASSURANCES,
PROMISES, UNDERTAKINGS, ETC.

The Minister of Communications
and Parliamentary Affairs (Shri Salya
Narayan Sinha): I beg to lay un the
Table the following statements show-
ing the action taken by the lovern-
ment on various assurances, premises
und undertakings given by Ministers
during the wvarious sessions of Third
Lok Sabha:

(i) Supplementary Stalement
No. I.—Eleventh Session, 1365,

(ij) Supplementary Stateirent
No. V.—Tenth Sessinn, 1064.

{iii) Supplementary Statement
No. VII.—Ninth Session, 1v64.
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(iv) Supplementary Statemoent
No. XIL—Seventh Sessicn,
1064,

(v) Supp'ementary Stetement
No. XIV.—Sixth Sessior., 19£3.
[Placed in Library, see No.
LT-4379/65 to 4383|65]

MNOTIFICATIONS UNDER MINES ACT ETC.
Shrl Dinen Bhattacharya (Seram-
pore): The Labour Minister assured
the House that he will introduce the
Bonus Bill. What about thal?

Mr. Speaker: That has ben answer-
ed already on Friday,
Shri §. M, Banerjee (Kanpur): Pre-

viously some assurance wais given ty
the Defence Minister and the Minis-

ter of Defence Production, Shkri
Thomas, regarding Governmenl's
action to be taken on the retrench-

ment notices served on employees of
EME workshops. I understand that
these notices have been wi'"drawn.
It was a very solemn assurance tnat
has been fulfilled. May I raquest the
Minister of Parliamentary Aifaiwrs {0
direct the Defence Minister 10 make
a statement on that?

Mr. Speaker: If the assurance. ...

Shri §. M. Banerjee: Tomorrow is
the last day. That is why I am tell-
ing you,

Mr, Speaker: If the Minister warnts
to make a statement, he mignht do it
by tomorrow.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
I beg to lay on the Table:

(1) a copy each of the [followiug
Notifications under sub-section (7) of
section 59 of the Mines Act, 1052:

(i) The Mines (Amendment)
Rulss, 1965, publizncd in
Notification No. G.5H. 239
dated the 13th February,
1965.

(ii) The Coal Mines Pit-head Bath
(Amendment) Rules, 1965,

published in Notification No.
GSR, 260 dated the 20th
February, 1965.



